«;F 1916.)  Indian ‘Tam‘f (Amendment).

ACT No. TV or1916.

PissEp BY THE IﬁDIAN LEGISLAZIVE COUNOIL

(Recewed the assent of the Governor General on the 8th Marck,
| 1916.)

An Act to amend the Indian Tariff Act, 1894
and for other purposes. ‘

THEREAS it is expedlent to amend -the Indlan
VAL of 1694, Tariff Act, 1894, and to repeal, so far as it .
‘ relates to this Act a,nd re-enact with amendments'
VIIL of 1878. gection 22 of the Sea Customs Act, 1878 It is
hereby enacted as follows :— -

1. (2) This Act may be calléd the Indian Tariff Jio titl

(Amendment) Act, 1916. ;’é&fﬁé”é’ém
(2) It shall be deemed to have come , into force on .
the first day of Mareh, 1916, ahd any sums due on
~account of new duties leviable thereunder or of any
deficiency between the duties which have been paid
and the duties which are leviable thereunder shall
be deemed to be duties short levied within the mean-
ViIlof 187 ing of section 39 of the Sea Customs Act, 1878, and
that Act shall apply aceordingly. .

9. In this Act the Indian Tariff Act, 1894 (here- Definition.
inafter referred to as the said Act), means the 1nd1an
. ,VIII of 1894 Tariff Act, 1894, as subsequently amended. :

3. For section 3 of the said Act, the’ followmg Substitation

of new section
section shall be substituted, namely :— © . 3in Adt VIII

%3, (1) There shall be levied and collected in 10
every port to Whlch this Act applies, the
duties specified in the Second and Third"
Schedules.

’(2) The §
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The Governor General in Council may,
by notification in the Gazette of India,
fix, for the purpose of levying the said
duties, tariff values of any articles:
enumerated, either specifically or under
general headings, in the said Schedules

as chargeable with duty ad valorem, and

may alter any tariff values for the time

- being in force. S ’ ' _

(8) Different tariff values may be fixed for-

different classes or descriptions of. the

o same article.” S

Bubstitution 4, For the Second, Third, Fourth and TFifth
dute tor . Schedules of the said Act, the Schedules contained
fehegutes 11, -in the First Schedule to this Act shall be substituted.

V of Act
VIII of 1894,

Repeals. 5. The enactments specified in the Second Schedule

to this Act are repealed to the extent specified in the

fourth column thereof.

SCHEDULE I.

SCHEDULES TO BE SUBSTITUTED IN THE InpiaN Tanwe Aet,
1894, :

(8See section 4.)

* SCHEDULE IT—ImrorT TARIFF.
' Parr I. '
_ Articles which are free of duty.

" Names of Articles,

| I—Food, Drink’_ﬁnd Toba,cicd—

Hoprs, . .
SALT imported into British India and issued, in eccordanée with. rules
made with the previous$ sanction of the Governor General in Council,
~for use in any process of manufacture ; also salt imported into the
_ port of Calcutta and issued with the sanction of the Government of
~‘Bengal to manufacturers of glazed stone-ware; also salt imported
into any port in the proviuces of Bengal and Bihar and Orissa and

provinces.

the Governor General in Council, for use in curing fish .in those

(For the geieral duty on salt, see No. 89.)

IL—Raw

- issued, in accordance with rules made with the previous sandtion of
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'SCHEDULE II-——Imporr TARIFP.

Part T—contd.

" Articles which are free of duty.

Names of Articles.,

II —Ra.w materla.ls and produce and articles
mainly unmanufactured—

HIDES AND SKINS, RAW.

i

Hipkg AND SKINS, raw or salted,
SEREDS.

O1z-88eDS imported into British India by sea from the ferritories off any'
Native Prince or Chief in India.

TEXTILE MATERIALS,
CorToN, raw,
‘WooL, raw,
MISCELLANEOUS,
Manuges, all sorts, incliding animal bones and the following chemlcal
-manures ;:—Basic slag, nitrate of soda, muriate of potash, sulphate
of potash, kainit salts, nitrate of hme, caluum cyuuamlde and

mineral superphosphates.

PuL? OF WOOD, BAGS and obher paper-making materials.

IT1,—Articles wholly or mainly manufa.cturéd—
APPAREL,

UNIFORME AND ASCOUTREMENTS appertaining thereto, imported by o
public servant for his personal use,

ARMS, AMMUNITION AND MILITARY STORES,

The following classes of ARMS, AMMUNITION AND MILITARY STORES ;:—

() Articles falling under the 5th, 6th, 8th, 9th or 10th item of -
No., 45, when they appertain to .a firearm falling under
the 1st- or 8rd item and are fitted into the same case with

. such firearm.

(8) Arms forming part of the regular ‘equipment of an officer
;ntltled to wear diplomatic, military, naval or pohce uni-

orm. -

(¢) A sward, a revolver, or a pair of pistols, when accompanying
an ofﬁcer of His Majesty’s regular forces, or e commis-
sioned officer of a volunteer corps; or certified by -the coms-
mandant of the corps to which such officer belongs, or, in
the case of an officer not attached to any corps, by the
officer - commandmg the station or district in which such
officer is serving, .to ‘be imported by the officer for the
purpose of hls equxpment

(d) Swords
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SCHEDULE IT—ImromrT TARIFF.

PaARrT _I—‘co'ntd.

~ Articles which are free of duty.

No. |

Names of Articles,

11
.12

13

14

15

16

17

(2) Swords and revolvers which are certified by an “Inspector.
) General of Police to be part of the ordinary egquipment
of members of the Police force under his charge.

(¢) Bwords forminé “part of the “equipment of Indian commise
‘ sioned officers of His Majesty’s Army. )

(f) Swords for prefentation as army. or volunteer prizes.

(9) Arms, ammunition, and military’stores imported with the .
ganction of the Government. of India for the use of any
portion of the military forces of a Native State in India
which may be maintained and organized for Imperial
Service, : - o

() Morris tubes and patent ammunition imported by officers
commanding British and Indian regiments or- volunbeer
corps for the instruction of their men, ) ’
CHEMICALS, DRUGS AND MEDICINES.

ANTI-PLAGUE SERUM,

QuUINIXRE and other alkaloids of cinchona,

HARDWARE, IMPLEMENTS AND iNSTRUMI;]NTS.

“The following AGRIOULTURAL IMPLEMENTS, when constructed so that

they can be worked by manual or animal power, namely, winnowers,
thresbers, mowing and reaping machines, elevators, seedcrushers,
chaff-cutters, root-cutters, horse and bullock gears, ploughs, cultivae

tors, scarifiers, harrows, clod-crushers, seed-drills, hay-tedders, and
rakes, - : ‘

The following DAIRY APPLIANOXS, when constructed so that they can be
worked by manual or animal power, namely, cream separators, milk -
sterilizing or pasteurizing plant, milk aérating and cooling appar-

atus, churns, butter dryers, and butter workers.

INSTRUMENTS, APPARATUS and APPLIANORS, imported by ‘a passenger. as. .
part of his personal baggage and in actuel use by Lim in the exercise
of his profession or calling. o ) S

WATER-LIFTS, SUGAR-MILLS, OIL-PRESSES, and parts thereof, when con-
structed so that they can-be worked by manual or animal power.

MACHINERY,

-MAOEINERY AND OOMPONENT PARTS thereof a8 defined in No, 58 im-

- -ported by the ownér of a-cotton spinning or weaving mill and proved
to the satisfaction of the Collector of Customs to be intended for
use in o cotton spinuing or weaving mill,

'18, Tie
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SCHEDULE II—Imrorr TARTFP.

- Part T—concld.
Articles which are free of duty.

Names of Articiés.

The following ArTrongs used in the manufacture of cotton, namely,
bobbins (warping), forks for looms, healds, heald cords, heald knita.
ting needles, laces, lags and needles for. dobbies, ‘pickers (buffalo
and others), picking bands, picking levers, picking sticks (over and
under), reed pliers, reeds, shuttles (for power looms), springs for
looms, strappings and weft forks. : ‘

DeAwWING-IN-FeAMES imported by the owner'of a cotton wenving mill
and proved to the satisfaction of the Collector of Customs to be

intended for use in the weaving of cotton.

METALS.

CURRENT SILVER, NIOKEL, nﬁouzn, AND COPPEBR COIN of the Govern-
mwent of India. : '

GoLDp BULLION and coin,

PAPER.
TRADE OATALOGUES AND ADVERTISING OIROULARS imported by packet,
book, or parcel post.. .

YARNS AND TEXTILE FABRICS.
COTTON TWIST AND YARN, and COTTON BEWING OR DARNING THEEAD,

SECOND-EAND OR USED GUNNY BAGE made of jube..

MISCELLANEOUS,

Arm, the following works of :—(1) statuary and pictures intended to
be put up for the public benefit in a public place, and (2) memorials
of & public character intended to be put up in a public place, includ-

. ing the materials used, or to be used in their construction, whether
- worked or not.

Booxsg, printed, {ncluding covers for printed - books, maps, charts, and
plans, proofs, music and manuscripts.

The following articles,” when imported by the owner of a cotton weav-

© ing mill and proved to the satisfaction of the Collector of  Customs
to be intended for usein the weaving of ‘cotton or the baling of
woven cotton goods t— ) ’

Aniline blue, bisulphate of soda, China clay, chloride of magne-
gium, chloride of zinc, dressalin, Epsom salts, farina, Farinina,
flavhel taping, Glauber salts, glutina, glycerine substitutes,
heald varnish, hoop irom, hoop steel, rivets for bales, sewing
needles, sizing paste, sizing wax, soda ash, starch, velvet pulp.

IV.—Miscellaneous and unclassified—

Axnmazs, living, all sorts,

‘SPEOIMENS ILLUSTRATIVE OF NATURAXN SCIENCE, including also antique
coins and medals, : -

PaxnT II' .
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SCHEDULE IT—Impony TARIFF,
Part IT,

Articles which are Liable to duty at special rétes;

Unit or method
of assessment,

L—-Food, Drink and
Tobacco—

FISH,

80 | F1sm, BAvrED, wet or dry .|Indian meung Buch rate or rateg of
of 823 Ibs, duty. not exceeding
avoirdupois| twelve annas s the

. weight, Governor General i
Council may, by notifi.
cation in the Gazette
of India, from time to
L . . time, prescribe, :

LIQUORS,

81 | AuE, Beer, and Portes Tmperial gallon Four annag and'six pies,
: or 6 guart e
bottles,

82| C1pER and other fermented Ditto, Ditto,
liquorst -

88 |'SPImIT, which has been ren- | Ad valorem 7% per cent,
dered effectually ang per- C -
manently unfit for human
consumption,

84 | PERPUMED SeIRITs . « | Imperial gallon A 18 - 12
or 8 quart
bottles, ]

Liqurvzs, ‘Cordials, Mix-
tures and other prepara.
tions containing spirit—

(a) Entered in such &

manner as to indj.

*  cate that the strength
is not to be tested.

(8) If tested Imperial gallon| - 11 4 '
S . or. 6 quart| gnd the duty. to be in-
bottles of the creased or rediced in
strength - of Proportion  gs the
London proof,|- strength of the spirit .
: ~ exceeds or is less than
London proof,

88 AN vther sorts of Sprarp Ditto, Ditto,

87 Wingg— :
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SOHEDULE IT—Imporr TARIFF.

Part II——com‘d. -

No,

. All othelj sorts of :L‘OBAOOO

Names of .Articles.

Unit or method
..of agsessment,.

rticles which are liable to duty at special rates.

Rate of duty.

WINES—

Champagne and all other
sparkling wines not con-
taining more than 42 per
cent, of proof spirit, -

All other sorts of wines not
containing more than 42
per cent, of proof spirit:

Provided that all sparkling
and still wines containe

ing more than 42 per |

cent. of proof spirit shall
be liable to.duty at the
rate applicable to ¢ All
other sorts of Spirit,’

SUGAR,

Sveaz, all sorts, including
Molasses * &nd Saccharine
‘produce of all sorts, but
excluding confectionery (see
No. 74). -

OTHER FOOD ‘AND
: DRINK,

SArT, exoluding salt exempt-
ed under No. 2, .

TOBACCO.
ToBAC00, unmanufactured ,

C1icars AND CIGARETTES .

manufactured,

Imperial gallon
or 6 quart
bottles,

" Ditto,

Ad valorem .

Indian maund
of 82% Ibs.
avoirdupo i s
weight.

Pound .
Ad valorem .

Pound .

10 per cdnt.

~

The rate at which excise
duty is for the time
being leviable on sali
manufactured in the
place where the import
takes place, :
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SCHEDULE II—Inrpdat TARIFF.

Part II‘-- contd.

\

Articles which are liable to duty at special rates.

Uit or method

of assessment. Rate of duty. -

No. i N.ames of Articles.

II.-—Raw materials
and produce ) R A
and articles
mainly un-
m a n ufactur-
od—

COAL, COKE AND
PATENT FUEL,

CoAL, COEE AND PATENT
FUEL,

OIL8, L

PRTROLEUY, including also | Imperial gallon! One anna and six ‘ples,
naphtha and the liquids [ - ' -
commonly knowu. by the | - : .
pames of rock-oil, Rangoon
oil, Burma oil, - kerosine,
paraffin  oil, mineral oil,
petroline, gasoline, benzol,
benzoline, benzine, and
any inflammable liquid
which is made from pet-
roleum, - coal, schist, shale,
peat or any other bitu-

_minous substance, or ‘from
any products of petroleum,
but excluding the following
classes of petroleum :— =
Petroleum which has its

flashing point at or above
two hundreéd degrees of
Fahrenheit’s thermome-
ter, and is proved to the
satisfaction of the Col-
lector of Customs to be
intended for use exclu-
gively for the  batching
of jute or other fibre, or

. for Inbrieating purposes,

, Petroleum which has its

" flashing poit at or

sbove one hundred and
fifty degrees of Fahren-
heit’s thermometer, and is
proved to the satisfaction
of the Collector of Cus<|
toms to be intended for.
use exclusively as fuel or.
for some sanitary or
hygienic purpose (see
: N{). 80). ¢
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SOHEDULE II—InMPoRT TARIFE.
Parr II—contd.

15

Articles which are liable to duty at special rates.

No.

Names of ij._ticles.

Unit or method
- of asgessment.

Rate of duty.

45

III.—Articles wholly
’ or mainly
manufactur-

ed—
ARMS, AMMUNITION
AND MILITARY
STORES.

Subject to the exemptions

specified in No, 10—

(1) Firearms other than
pistols, including gas
and air-guns and rifles.

(2) Barrels for the same,
whether . single or
double. :

(8) Pistols .

(4) Barrels for the

~ " whether
double,

(6) Main  springs and

© 7 " magazine springs for
firearms, including -gas
guns and rifles.

- {6) Gun stocks and breech
blocks, ’ .

" (7) Revolver-cylinders, for
each cartridge they
‘will carry,

(8) Actions (includin
skeleton and waster),
breech bolbs: and their
heads, .cocking pieces,
and locks (for muzzle-
loading arms).

(9) Machines for making,
loading, or - closing
cartridges - for rifled
arms. ’

. .
same,
single or

| (10) Machines for capping:

- cartridges for. rifled
arms,

Each

»”
»

»

»

”»

»

»

R a,

§0
80 0

18
10 O

or 20 per

cent, ad .
valorem ’

2 8 whichever is

higher,

10

H

‘287"

Proviso 1.~No duty in’
excess of 20per: cent,
‘ad valorem - shall be
levied upon ‘any of the
articles * specified in
items Nos. 1 to 10 of
this entry -when: they
are imported in resson-
shle quantity, for his
own private use, by
‘any ' person - lawfully
entitled ‘o possess the
same,

Provise 2 (]
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SCHEDULE IT—Import TARIFE. e

Pgm II—-contd.

Articles which are liable to duty at special rates,

No. ' Names of Articles, -

Unit or method ; i
of assessment. Rate Of duty,

Proviso 8,—When any
articles which have
beon otherwise im-
ported, and upon which
duty has been levied or
is levieble under items
Nos, 1 to 10 are pur- .
chagsed retail from the

- importer by a person
lawfully entitled as
aforesaid, - in reason. .
able quantity for his
own private wuse, the
importer may apply to
the Collector of Cus«
toms “for refund or
‘remission (as. the case
may be) of so much of
the duty thereon as is
in excess of 20 per cent,
ad valorem; and if
such Collector is satise
fied 28 to the identity
of the articles and that
such. importer is in
other respects entitled
to such refund or
remission, he shall
gravt the same accord-

ingly.

GUNPOWDEB for osnnons, [ 4d valorem . |20 per conte
rifles, guns, pistols and .
sporting purposes,

Subject to the oxemptions | .4d valorem |20 per cent.
specified in No. 10 all
articles other than those
specified in entry No. 46
which are ARMS OB PARTS
OF AxMB within the mean-
ing of the Indian Arms Act
(excluding springs used for
air.guns which are -duti-
able a8 hardware, under
No. 97), all tools wused
for cleaning or putiing
together - the ' same, all
‘machines for making,
loading, closing or capping
cartridges for arms other
than rified srms and all
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SCHEDULE IT—Tuport TARIFF.
Part 11— concld. _
Articles which are liable to duty ab special rates.

No. Names of Articles. ' gtl-] :;;;l; :;]thg d Rate of duty.

other sorts of ammunition i . R A,
‘and military stores, and
any articles which the
Governor General in Coun-
cil may, by notification in
the Gazette of India, declare
to be ammunition or
military stores for the
purposes of this Act. :

CHEMICALS, DRUGS
AND MEDICINES.

OrIUM and its alkaloids Seer of 80 tolag

METALS,

SILVER, BULLION OB COIN, | Qunce . k]
pot otherwise speeified (see
Nos. 20 and 29).

S1iveR Prare, silver thread | Ad valorem .| 1B per cent.
and wire, and silver manu- ,
factures,-all sorts,

Provided that, where the
silver contained in an
article can be ascertain-
ed, or where an official
or recognized certificate
of assay in such - form
as the Government of
India may - prescribe, is
presented showing the
amount of silve
tained in an article, the
Collector of Customs
ghall levy duty at the
rate of 4 annas per-
ounce on the amount .
of silver so determined,
and at the rate of 7§
per cent, on the differ-
ence between the value
of such silver caleulated

o : ) at the market-value of .

TEXTILE FABRICS. silver and the.real valus

’ | of the article, '

CorTox piece-goods, hosiery, | Ad valorem . {3} per cent,
thread other than sewing . .
or darning thread, and all
other man ufactured cotton
. goods not otherwise speci-
fied,

Part III ¢
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 SCHEDULE II—IMPORT TZARIFI“.

- Parr IIL
Artlcles whlch are hable to duty at 2% per cent ad
valorem.
No. o _‘  Names of Articles.

I.—Food, Drink and Tobacco—
GRAIN, PULSE AND FLOUR.

52 | GBAIN AND PULSE, all sorts, including broken g'rmn aud pulse, but
excludmg fiour (see No. ¥ l)

PROVISIONS AND OILMAN'S bTORES

53 | VINEGAR in casks.

II.—Raw ma,tenals and prodace and articles
- mainly unmanufa.ctured— :

METALLIC ORES AND SCRAP IRON OR STEEL FOR RE<
MAI\UFACTURE

b4 | Inox o STEREL, old,

- . WOOD ANXD TIMBER.
b6 | FIREWOOD.

IIl.—Articles wholly or mainly manufactured-—

CHEMICALS, DRUGS AND .MEDICIﬁES.

CoPPERAS, green,

HARDWARE, IMPLEMENTS AND INSTRUMENTS,

TRLEGRAPHIO nrswxmmms; AXD umxuus, and parts thereof -
imported by or under the orders of a railway company.

,MACHINERY.

MAOHINERY, namely, prime-movers and component parts thereof,
including boilers and component parts thereof ; also including: Toco~
motive and portable engmes, steam-rollers, fire engines, and ofther
machines in which the prime-mover is not separable from the opem-
tive parts. - ;

MaoHINERY (and component parts thereof), meaning machines or sets

of machines to be worked by electric, steam, wWater, fire or other .
II)mwer not being manual or animal labour, or which, before being
rought into use. requlred to be fixed with reference to other

moving parts ;-and includling belting of all materials for driving
mnchmery.

Trovided
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SCHEDULE IT—IMPORT TARIFF.

Part IIT—contd. -

Articlos which are liable to duty at 2 per cent. K
' . ad valorem. :

Names of Articles.

Provided that the term does not include tools and implements to be
worked by manual or animal labour, and provided also that only
such articles shall be admitted as component parts of machinery as
are indispensable for the working of the machinery,and are, owing to
their shape or to other special quality; not adapted for any other
purpose,

Note.—This ontry includes machinery and component parts thereof

mads of substances other than metal, but excludes the articles
exempted under No, 17, No. 18 and No, 19,
~

METALS—TRON AND STEEL,
IBox, angle. '
» bar, rod and channel, including channel for carriages,
» pig.
»  rice bowls,

IRoN on STREEY, anchors and cables.

beams, joists, pillars, girders, screw piles, bridge work
and other such descriptions of iron or steel, imported
exclusively for building purposess including also
ridging, guttering and continuous roofing,

» »

bolts and nuts, including hook-bolts and nats for
roofing. -

hoops and strips.
nails, rivets and washers, all sorts,

_pipes and tubes and fitbings therefor, such as bends,
boots; elbows, tees, sockets, flanges and the like.

rails, chairs, sleepers, beoaring and fish-plates, spikes
(commonly known as dog-spikes), switches and
erossings, other than those described in No, 68, also.
levet-boxes, clips and tie-bars.

sheets and plates, all sorts excluding discs and circles
which are dutiable under No. 104. T

wire, including fencing wire and -wire-rops, but exclud-
ing wire-netting which is dutiable under No. 104.

61 STERBL
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SCHEDULE TT—TIneorT TARIFF.

Part I1I—concld.

Articles which are liable to duty at 23 per,c’ent,’
; - - ad valorem. : ‘

Names of Articles.

STREL, angle.
,»»  bar, rod, and channel, inclnding channel for carriages,
» castinclnding spring blistered and tub steel
» - ingots, blooms, billets and slabs,

METAY.S OTHER THAN IRON AND STEEL.
LEAD sheets, for tea-chests,
RAILWAY PLANT AND ROLLING STOCK,

Ramway MATRRIAL for permanent-way and rolling-stock, namely
cylinders, girders, and other material for bridges, rails, sleepers,
bearing and. fish-plates, fish-bolts, chairs, spikes, crossings, sleeper
fastenings, switches, interlocking apparatus, brake gear, couplings
and springs, signals, turn-tebles,. weigh-bridges, engines, tenders,
carriages, wagons, traversers, trollies, trucks, and component parts
thereof ; slso the following articles when imported by, or under the
orders of, a railway company, namely, cranes, water cranes, water
tanks, and standards, wire and other materials for fencing :

Provided that for the purpose of this entry ¢ railway’ meansa
line of railway subject to the provisions of the Indian Railways
Act, 1890, and includes a railway constructed in a- Native State
under the -suzerainty of Hif Majesty, and also“such tramways as
the Governor General in Council may, by notification in the Gazette
of India, specifically include therein : . ' )

Provided also that only such articles shall be admitted as component
parts of railway material as are indispensable for the working of
railways, and are, owing to their shape or to other special quality,
not adapted for any other purpose,

MISCELLANEOUS,

PRINTING AND LITHOGRAPBING MATBRIAY, namely, presses, Lype,
- ink, brass rules, composing sticks, chases, imposing tables, and litho-
graphic stones, sterco-blocks, roller moulds, roller frames aud stocks,’
roller composition, standing screw and hot presses, . perforating
‘machines, gold hlocking presses, stereotyping apparatus, metal! fur-
niture, paper folding machines, and paging and numbering machines
but excluding paper (sse No, 106).

| Raoxs for the withering of tea leaf._

SHIPE AND OTHER VESSRLS for inland and harbour navigation, includ-
ing steamers, launches, boats and barges, imported enbire or in
sections, . . :

TeA-cEESTS of metal or v(rood, whéther imported eutive or in sections,
provided that the Collector of Customs is satisfied thiat they are
imported for the purpose of the packing of tea for transport in bulk.

~ Parr IV
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SCHEDULE IT—IMPORT TARIFF.
Parr 1V.

Articles which are liable to duty at 7% per cent. ad
E valorem. -

v

 Names of Articles,

1.—Food, Drink and Tobacco— -

‘ FISH,
¥isH, excluding salted fish (see No. 80). -

FisaMAWS, including singally and sozille, and sharkfins,

_ FRUITS AND VEGETABLES,
FrUrs AND. VEGETABLES, all sorts, fresﬁ, dried, salted or preserved,
- GRAIN, PULSE AND FLOUR.
Frour.
PROVISIONS AND OILMAN’S STORES.
PROVISIONS AND OILMAN’S STORES AND GEOOERIES, all sorts; excluding

vinegar in casks (see No, B3).

- SPICES.
Se10zs, all sorts.

SUGAR.
CONFEOTIONERY,

TEA.
“TEA. ’

OTHER FOOD AND DRINK.

COFFEE.

* All other sorts of Food and Drink not otherwise specified.

1

1I.—Raw matsrials and_ broduce and articles
mainly unmanufactured — o

- GUMS, RESINS AND LAC,

Guus, RESING AND Lag, all gorts.

METALLIC ORES.

METALLIO ORES, all sorts.
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SOHEDULE II—InporT TARIPY.
Parr IV—contd.

 Articlos which are liable to duty at 73 per cent.
“valorem.

Names of Articles.

OILS. .

All sorts of animal essential, mineral, and vegetable ron-essential OILS,
excluding petroleum as "defined in No. dids, but including—

Petroleum which has its flashing point at or above two hundred: degrees
of Fahrenheit’s thermometer, and is proved to the satisfaction of the
Collestor of Customs to be intended for use exclusively for the
batching of jute or other fibre or for lubricating purposes § and

Petroloum which has its flashing point at or above one hundred and fifty
degrees of Fahrenheit’s thermometer, and is proved to the sahsfactxon
of the Collector of Customs to be intended for use excluswely 85
fuel or for some sa.mta.ry or hygienic purpose,
SEEDS

SeEDS, all sorts, excluding oil-soeds: xmported into British Ind!a by sea
from the (;em'-omes of any Native Prince or Chief in Indm (sea

No. 4).
TALLOW, STEARINE AND WAX,

TADPLOW AND STEABINE, including grease and s.mmal fat, and wax of
all sorts not otherwise specified.

TEXTILE MATERIALS,
TEXTILE MATERIALS, the following ;—

Silk waste, and raw silk including cocoons, raw flax, hemp, jute and
all other unmanufactured ~textile materials not obherwise
specified, b

‘WOOD AND TIMBER,

Woop anp Tiuser, all sorts, not otherwise specified, including sll sorts
of ornamental wood,

: MISCELLANEOUS.
‘CANES AND RATTANS, ’

CoWRIES and YHELLS,

1vory, unmanufactured.

.| PRRECIOUS BTONES AND PEARTS, unet.

All other raw. matemls and produce and articles qmmly unmanufactured
Dot otherwise specified.

)

IIL—Articles .




f
l
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SCHEDULE II-Inmport TARIFF,

Part IV-—contd.

Articles which are lishlo to duty af 7} per cent. ad

valorem.

80

9

92

03

94
95

o7

98

99

100

' Names of Articles. o

III—Articles wholly or ma.iuly inanumétured—-

APPARBL,
APPAREL, including drapery, boots and shoes,’and military and other uni-
-forms and accoutrements, but excluding uniforms and accoutrements
exempted from duty uuder No. 9, and silver thread (+¢e No, 50),
ARMS, AMMUNITION AND MILITARY STORES.-
ExPrLosIves, namely, blasting gunpowder, blasting gelatine, blasting
dynamite, blasting roburife, blasting tonite, and all other sorts,
including detonators and blasting fuze. -
CARRIAGES AND CARTS. )
CAmrIAGES AND (ARTS, including motor cars, mobor cycles and motor
wagons, bicyeles, tricycles, jinrikshas, bath chairs, perambulators,

trucks, wheelbarrows, and all other sorbs of conveyances and come
ponent parts thereof, ’ ’ :

CHEMICALS, DRUGS AND MEDICINES,
CHEMIOATS, DEUGS AND MEDICINES, all sorts, not otherwige specifed.
C’U’I‘LERY, HARDWARE, IMPLEMENTS .AND INSTRUMENTS,
Croorg AND WATOHES snd parts fhereof. . /
Corneny. ,
ELEOTROPLATED WARE, . . n

HARDWARE, TRONMONGERY £ND TOOLS, a1l Borts, not otherwise specified,

All other sorts of IMPLEMENTS, * INSTRUMENTS, APPARATUS AND -
AEPLIANOES and parts thercof; not otherwise specified.

DYES AND COLOURS.

DyYEING iND TANNING SUBSTANCES, all sorts, and paints and colovrs
and painters’ materials, all sorts, .

x

FURNITURE, CABINETW%%% AND MANUFAC’I‘URE# OF -
1‘ D- ’ PR .

FyBNITORE, CABINETWARE and all other manufactures of wb_od not

1,

otherwise specified,

"I G,
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SCHEDULE TI—TIspore Tantrr.

PART IV;—contoZ.

Articles which are liable to duty at 7 %per cent. ad

valorem.

o,

101

108

104

108

Nawmes of Articles.

GLASSWARE AND EARTHENWARE}.- .

| dnass axp GLASSWARE, all gorbs, Chinese and J apanese ware, lacquered
ware, earthenware, china and porcelsin, :
HIDES AND SKINS AND LEATHER.

Hiprs axp Sming nob ofherwise specified, LEATEER AND LEATHRS
MANUFACTURES, all sorts, not otherwise specified.

MACHINERY.

MACBINERY and COMPONENT PARTE thereof, meaning machinés or parts
of machines to be worked by mauual or animal labour, )
METALS—IRON AND STEEIVJ.F

AWl sorts of IRON AND gTEEL and manufactures theveof, not/ otherwise
specified. - : - :

METALS OTHER THAN IRON AND STERL,

All sorts of METALS OTHER THAN IERON AND

) STERL, and manufactures
thereof, not otherwise specified. )

" PAPER, PASTEBOARD AND STATIONERY.

PAPER AND ARTIOLES MADR OF PAPER AND PAPINR MAOHS,
PASTEBOARD, MILLBOARD, AND CARDBOARD, all sorts, and STARION=
ERY, including ruled or printed forms and account and manuscript
books, labels, advertising circulars, sheet or ocard almavacs snd
calendavs, Christinas, Easter, and other cards, inclnding cards in
booklet form, inclnding also wastepaper aud old newspapers for
packing,  but excluding trade catalogues and advertising circulars
imported by paclet, book, or parcel post (see No. 22), *

YARNS AND TEXTILE FABRICS.

107

YARNS AND TEXTINE FABRIOS, bhat is b0 say 1—
Flax twist and yarn, and \man\uféctures of flax;
Haberdashery and millinery 3
Hemp maniifactures ; '

_ Hosiery, ekéluding‘cotton hosiery (see No. 51);

Jute twist and yarn, and jute manufactures

, excluding sseonds
hand or used gunny hags (see No, 24) ; :

- Silk
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SCHEDULE II—Import TaRirr. .

PART IV———com‘ d.

Articles whlch are ha,ble to duty at 7% per cent ad
wlorem.

No. Names of Articles.

Silk yarn, noils, and warps, silk thread, silk piece- goods, and
other manufactures of sllk

Woollen yarn, knitting wool, and other manufactures of wdol ina
cluding felt ;

Al other sorts of yarns and textile fabrics, not otherwise specified.
: o MISCELLANEOUS.

108 | AmT, works of, excluding those specified in No, 25.

/109 | BeUSHES AND BROOMS, -

110 | BurmpiNg AND ENGINEERING MATERIALS, including aspbalt, bricks,
cement, chalk and lime, clay, pipes of earthenware, tiles, and all
other sorts of building and engineering materials not otherwise
specified,

111 | CaxpLES.
112 | CORDAGE AND ROPE AND TWINE OF VEGETABLE FIBRE,
118 anwonxs.

114 | FURNITURE, TACKLE AND APPAREL, not otherwise described, for steam,
sailing, rowmg and other vessels.

115 |-Ivory, wanufactured,
’ 116 | JEWELLERY AND JEWELS, includiﬁg gold plate and other manufactures
of gold, but excludmg silver plate and other manuf&ctures of silver
(see No. b0).
117 | MaTonEs,
118 | MATS -AND MATTING,
119 | OILOARES.

120 | O1LoLoTHE AND FLOOR OLOTH.

121 PAORING—ENGINE AND BorLgr—all sorts, excluding packmg formmg
component part of any arlicle included in Nos. 58 and 63. -

122 | PERFUMERY, excluding perfumed spirits (see No. 34).
128 | PITOH, TAR AND DAMMER,.

124 | POLISHES AND COMPOSITIONS,

125 PRINTS *
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SOHEDULE IT—ImrorT TARIFF.
Parr IV—oo}zcid

Articles which are liable to duty at 7% per cent. ad
‘ vwlorem. :

Neames of Articles.

| Pminms, Emmvmes AND menns, mcludmg phobogra.phs and
picture-cards.

RUBBEB tyres for motors and mctor eycles, and rubber tubes for tyres »
and other manufactures of rubber, mot otherwise specified.

‘SMoxERS’ REQUIsITES, excluding tobaceo (ses Nos. 40 to 42),

Soar.

STARCH AND PARINA.

Scoxg AND MARBLE, and articles made of stone and marble,
ToILET REQUISITES, ot otherwise specified.

Toxs, playing cards and requisites for games and sports,
UMBRELLAS, including parasols and sunshades, aﬁd\ﬁttings therefor,

All other articles wholly ox mainly ma,nufa,ctured not otherwise
specified, -

1V.~—Miscellaneous and unclassified—

CorAL,
FoppER, bran and pollards,

All ohhér articies not otherwise specified, including articles imported by
post, : ) .

SCHEDULE ITI—ExrorT TARIFF.

Names of Articles, . . Per Rate of duty,

JUTE, other than Bimlipatam jute. | R oA

RAW JUTE~—

(1) Cuttings . . . .| Bale of 400 lbs,
(2) All other descriptions
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Indian Tariﬁ”/ "r,(‘A'mend}nent)_‘

SCHEDULE IIT—FExrort TARIFF.

No. Names of Articles, Per Rate of dﬁty.-
2 | JUTR MANUFAOTURES, when not in| R A
" actual uge as coverings, receptacles
or bindings for other goods—
(1) Sacking (cloth, bags, bwist, | Ton of2,2401bs. .| 10 0
yarn, rope and twine). ' :
(2) Hessians and  all other w o » <[ 16 0
descriptions of jute manu-
factures not - otherwise
- speoified,
RICE. )
3 | Rror, husked or unhusked, including | Indjan maund of 823 0 3 i
: rice flour, but excluding rice bran | lbs, avolrdupois :
and rice dust, which are fzjee. .| . weight.
TEA. -
4|Tea . .. . % L|100Ms. . L] 1 8” .
SCHEDULE II.
. ~ REPEALS.
(See seetion b.)
"No. Year, Short title, Extent of Repeal. o
VIII | 1878 |The Sea Customs Act, 1878 . .

11 | 1896 | The Indian Tariff Act (1894) Amend-

VI

ment Aot, 1896.

II | 1910 |The Indian Tariff (Amendment) Act,
1910, -

Vi " 1911 “The Indian Tariff (Amendment) Act,

1911,

XVII I 1914 | The Second Repealing_ and Amending

" Act, 1914,

\

Section 22 so far as
. it relates to this Act, -

The whole,
The ﬁhole. .
The whole,

The entry‘in the First
Schedule regarding
the Indian ~ Tariff
Act, 1894,




